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dministrative Tribumnal
pal Bench: New Delhi

GA No., 3272/2001
MA No. T760/2002
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New Delhi, Respondents
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ORDETR {Oral)

Hon’ble Dr. A, Vedavalli, Member (J)
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or ulrcutluu‘, learned counsel X

the applicant in MA No. 760/2002 in the above OA,

sought permission to withdraw the MA. Learned
counsel for the respondents has no objection.
Permission granted. MA No. 760/2002 is dismissed
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the respondents may be treated as the main repily.
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J. Rejoinder to the short reply has airead
- e P — ) S k —_— T S — — o - - - -
been filed b the applicants. In the circumstances,

4, When the matter came up for possible
final hearing today, learned counsel for the

the Judgement of
the Delhi High Court dated 22.4.2002 in CWFP No.

4388/2001 Rajesh Mishra & Ors. Vs. Govt. of NCT

of Delhi & Ors.)} and also an Order of this Tribunal

dated 11.9.2002 inm CP ¥No. 341/2002 in OA No,
2539/2001. He submits that the present case deals
with termination/dis-engagement of the applicants
who were serving as Home Quards under the
RHespondents and that the Tribunal has no
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aforesaid judgement of the Delhi High Cou t and the
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Order of this Tribunas
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(S Learned counsel for the aypllbaxu, Shri
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U.S5rivastava, ana the earied counsel 10r the

6. Para 50 of the aforesaid judgement of the

is as under:
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Delhi High Court dated 25.4.200

"In view of the aforementioned
binding precedents of this Court, we
are of the opinion that the
petitioners cannot be said to be the
civil servants and as such the
Tribunal has rightly held that they
have no Jjurisdiction to entertain the
application under Sectiom 18 of ths
Administrative Tribunal Act.”
7. Relevant portion of the order of this
Tribunal dated 11.8.2002 in CF No. 34172002 in OA

"ITn view of the findings of the High
Court of Delhi in Rajesh Mishra &
Ors. Vs, Government of NC Delhi
and others, 98 {(2002) Delhi Law Times
G2 {DB) where this court has been
held to have mno jurisdiction to
entertain the service matter of Home
Guards, as not being civil servants
under Section 19 of Administrative
Tribunal’s Act, 1885, CP filed by the
applicants is not maintainable and is
accordingly dismissed.

Notices issued are discharged”.
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therefore, dismissed as not maintainable.

( Dr. A. Ve&gvalli )

Member {(J)




